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Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM
REKHA SAKHARAM ALVE TO INDIRA
RAJINIKANT SHAH AS PER DEED POLL
AFFIDAVIT DATED: 15/02/2018.

CL-2462

| HAVE CHANGED MY NAME FROM
STANLEY JOHN PARAKAL TO STANLEY
RENZ PARAKAL AS PER AADHAR CARD
NO: 4315 3855 3295. CL-2466

| HAVE CHANGED MY NAME FROM
FATEMA MUSTAFA ASIF TO FATEMA
SHABBIR ~ JAORAWALA AS PER
AFFIDAVIT. CL-2470

| HAVE CHANGED MY NAME FROM
PREETI DHIREN SHAH TO PRITI DHIREN
SHAH AS PER AFFIDAVIT DATED:
16/02/2018. CL-2471

MY NAME HAS BEEN CHANGED FROM
DENEIS NEDUMBAKARAN JOSEPH TO
DENEIS JOSEPH THE SAME IS UPDATED
IN THE AADHAR CARD WITH NUMBER
6839 3627 5146 CL-2473

|, BHARATI APNA NAYAK D/0, APNA NAIK
R/0 703, GOLDEN PEAK, DR. AMBEDKAR
ROAD, KHAR WEST, MUMBAI-52 HAVE
CHANGED MY NAME TO BHARATI APNA
NAIK FOR ALL PURPOSES. CL-142

| HAVE CHANGED MY NAME FROM
SHEEJA P SAM TO MY NEW NAME
SHEEJA ROY JOSHUA AS PER AADHAR
CARD NO: 9282 3222 1983. CL-160

| HAVE CHANGED MY NAME FROM MRS
NAGALAKSHMI JANARTHANAN TO MRS.
NAGALAKSHMI JANARDHAN IYER FOR
ALL PURPOSES CL-174

| HAVE CHANGED MY NAME FROM
RENUKA KISHINCHAND MENDA TO RENU
KAMAL KANCHAN VIDE GOVT OF
MAHARASHTRA GAZETTE (M - 1785326)

CL-174 A

| GAURAV KUMAR HAS CHANGED MY

NAME TO GAURAV AS NAME AND KUMAR

AS SURNAME FOR ALL MY PURPOSE.
CL-1748B

| HAVE CHANGED MY NAME FROM
NAYALESHKUMAR PREMCHAND MALDE
TO NAILESH PREMCHAND MALDE AS
PER AFFIDAVIT DATED 14/02/2018
(SW 894160) CL-174C

| HAVE CHANGED MY NAME FROM
BALASUNDER V V TO SUNDER EASWAR
VIDE GOVT OF MAHARASHTRA GAZETTE
(M - 17117745) CL-174D

| HAVE CHANGED MY NAME FROM
VANITA MADHUSUDAN DALVl TO
NAMRATA SUBHASH DALVI AS PER
AFFIDAVIT DATED 15/02/2018 (SW
602039) CL-174E

| HAVE CHANGED MY NAME FROM DEEPA
BHATIA TO DEEPA NARAYAN FOR ALL
PURPOSES. CL-175

| HAVE CHANGED MY NAME FROM
RAKESHKUMAR GAURISHANKAR
PANDEY TO RAKESH GAURISHANKAR
PANDEY FOR ALL PURPOSES. CL-175A

| HAVE CHANGED MY NAME FROM
AMRUTA ANIL DESHKAR TO AMRUTA
PRASANNA ROHANEKAR FOR ALL
PURPOSES. CL-1758B

| HAVE CHANGED MY NAME FROM LEQ
LUDAVICNS FERNANDES TO LEQ LOUIS
FERNANDES AS PER AADHAR CARD NO
(4546 6378 4146) FOR CHANGE IN NAME
DATED (16/02/2018) CL-176

| HAVE CHANGED MY NAME FROM
SUGHASINI' TO; SUGASHINI  JOTHI
ARUNTHATHIYAR AS AFFIDAVIT :SW
938288 CL-251

| HAVE CHANGED MY NAME FROM (OLD)
MOHD KAHUR TO (NEW) MOHD JAHUR
ABDUL SHAKUR KURESHI AS PER
AFFIDAVIT 14/02/2018 CL-325

| HAVE CHANGED MY NAME FROM (OLD)

SHAJADBEE TO (NEW) SHAHAJADI

KURESHI AS PER AFFIDAVIT 14/02/2018
CL-325 A

| HAVE CHANGED MY NAME FROM
NESAR AHMED / NISAR AHMED KHAN TO
NESAR AHMED KHAN AS PER AFFIDAVIT
DATE 13-02-2018 CL-549 G

| HAVE CHANGED MY NAME FROM ABU
HARERA / ABUHURAIRA KHAN TO
ABOOHURAIRA KHAN AS PER AFFIDAVIT
DATE 15-02-2018 CL-549 H

| HAVE CHANGED MY NAME FROM
QUTBUNNISA TO QUTBUNNISA KHAN AS
PER AFFIDAVIT DATE 15-02-2018

CL-549 |

| HAVE CHANGED MY NAME FROM
MADHUBALA GOUTAMCHAND MEHTA TO
MADHU KUSHAL PUNMIYA AS PER
AFFIDAVIT DATE 15-02-2018  CL-549J

| HAVE CHANGED MY NAME FROM MOHD
ABDULLAH HALDAR / MOHD ABDULLA
HALDAR / MOHAMMED ABDULLA
HALDAR TO ABDULLA HALDAR AS PER
AFFIDAVIT CL-549K

| HAVE CHANGED MY NAME FROM
POONAM UDHAVDAS NIHALANI TO
MAHEX GHANSHYAM AHUJA AS PER
AFFIDAVIT CL-549 L

| HAVE CHANGED MY NAME FROM
ABDUL AZIZ ABDUL RASHEED TO ABDUL
AZIZ ABDUL RASHEED MEMON AS PER
AFFIDAVIT CL-549 M

| HAVE CHANGED MY NAME FROM
MOHAMMED KHAN TO MOHAMMED ALI
KHAN AS PER AFFIDAVIT DATE
15-02-2018 CL-549 N

| HAVE CHANGED MY NAME FROM VIMAL
VAMAN MISTRY TO VAIBHAVI VINAYAK
MESTRY AS PER AFFIDAVIT DATE
15-02-2018 CL-5490

| HAVE CHANGED MY NAME FROM
VINAYAK PANDURANG MISTRY TO
VINAYAK PANDURANG MESTRY AS PER
AFFIDAVIT DATE 15-02-2018  CL-549 P

| HAVE CHANGED MY NAME FROM
SAMEETA PADMAKAR GAMBHIR TO
SAMITA GAMBHIR SHETTY AS PER
AFFIDAVIT CL-549Q

| HAVE CHANGED MY NAME FROM
AlYSHA BANU EBRAHIM BAIG TO AYESHA
BANU EBRAHIM BAIG AS PER AFFIDAVIT
DATE 16-02-2018 CL-549 R

| HAVE CHANGED MY NAME FROM
SHAKILA  USMANGANI SHAIKH TO
SHAKEELA USMANGANI SHAIKH AS PER
AFFIDAVIT CL-549 S

| HAVE CHANGED MY NAME FROM
USMAN NOOR MOHAMMAD SHAIKH TO
USMANGANI NOOR MOHAMMAD SHAIKH
AS PER AFFIDAVIT CL-549T

| HAVE CHANGED MY NAME FROM
SHAKEELA BEGUM USMANGANI SHAIKH
TO SHAKEELA USMANGANI SHAIKH AS
PER AFFIDAVIT CL-549 U

WE MR. RAJESH MOHANRAJ JAIN AND
MRS. ANKITA RAJESH JAIN HAVE
CHANGED OUR MINOR SON'S NAME
FROM ARUSH RAJESH JAIN TO AARUSH
RAJESH JAIN AS PER AFFIDAVIT

CL-549 V

| HAVE CHANGED MY NAME FROM
BHARATHKUMAR RATHILAL SHAH TO
BHARAT RATHILAL SHAH AS PER
AFFIDAVIT CL-549 W

| HAVE CHANGED MY NAME FROM MISS.
KHUSHNIDA JAVED MURSAL TO MRS.
PRACHI SUHAS KUSHE AS PER
AFFIDAVIT CL-549 X

| HAVE CHANGED MY NAME FROM
SANDEEP BIYANI TO SUNDEEP BIYANI AS
PER AFFIDAVIT CL-549Y

| HAVE CHANGED MY NAME FROM
NILUFAR ALAM TO NILOFER ZOHAIB
SHAH AS PER AFFIDAVIT CL-549 7

| HAVE CHANGED MY NAME FROM USHA
BALIRAM VICHARE TO PRIYA PRAMOD
BHOSLE AS PER AFFIDAVIT. CL-614

| HAVE CHANGED MY NAME FROM
BHARAT JAIN TO BHARAT KUMAR JAIN
AS PER AFFIDAVIT CL-617

| HAVE CHANGED MY NAME FROM GEETA
SHREE CHAND KUKHREJA TO AARTI GUL
NAGPAL AS PER AFFIDAVIT  CL-617A

| HAVE CHANGED MY NAME FROM
WAZHUL QAMAR ALIAS WAZHOO
KAMAR TO WAJHAL KAMAR KHAN AS
PAR AFFIDEVIT, DATE: 16/02/2018

CL-388

| HAVE CHANGED MY NAME PRAMILA
PITAMBAR CHAUDHARI TO LATA
RAMESH CHAUDHARI,AS PAR AFFIDEVIT,
DATE: 16/02/2018 CL-388 A

| HAVE CHANGED MY NAME FROM
SHAKRIBEN LALABHAI PATEL TO ILA
JASHWANTLAL PATEL AS PER AFFIDAVIT
DATED: 12TH FEB. 2018. CL-409

| HAVE CHANGED MY NAME FROM
MOHD.ABRAN ~ MOHD.NASIM  TO
MOHD.ABRAN MOHD.NASIM  SHAIKH
VIDE SWORN AFFIDAVIT DATED 16TH
FEBRUARY, 2018. CL-458

| HAVE CHANGED MY NAME FROM
RAKESH KAPUR TO RAKESH KAPOOR AS
PER DOCUMENTS CL-517

| HAVE CHANGED MY NAME FROM RITI
KAPUR TO RITI KAPOOR AS PER
DOCUMENTS CL-517A

| HAVE CHANGED MY NAME FROM RAJAN
KAPUR TO RAJAN KAPOOR AS PER
DOCUMENTS CL-5178B

| HAVE CHANGED MY NAME FROM
GELOR HERMONJ FERNANDES TO GELAR
HERMONJ ~ FERNANDES AS  PER
AFFIDAVIT CL-549

| HAVE CHANGED MY NAME FROM

RENUKA DAGADU KADAM TO MANALI

BALIRAM BHOSALE AS PER AFFIDAVIT
CL-549 A

| HAVE CHANGED MY NAME FROM
RAJASHREE SHANKARAYYA GANECHARI
TO0 RAJASHRI SHANKARAYYA
GANECHARI AS PER AFFIDAVIT

CL-5498B

| HAVE CHANGED MY NAME FROM

RAIMOND JOHN DSILVA TO JOHN

RAYMOND DSILVA AS PER AFFIDAVIT
CL-549C

| HAVE CHANGED MY NAME FROM
NYIWETE MEKRISUH TO KATHERINE
NYIWETEU MEKRISUH AS PER AFFIDAVIT

CL-6178B

MY NAME IS WRONGLY MENTIONED ON
ADHAR CARD NO: 318513401280 IS
AMIN ABDUL KARIM MULLA. MY
CORRECT & REAL NAME IS MOHAMMED
AMIN ABDUL KARIM MULLA AS PER
AFFIDAVIT DT. 14/02/2018. CL-672

| HAVE CHANGED MY NAME FROM SINGH
KARAN JETHU SITADEVI TO KARAN
SINGH JETHU SINGH PUROHIT AS PER
AADHAAR CARD NO. 345757224045

CL-759

| HAVE CHANGED MY NAME FROM
SAMEER BHARAT KALAVANKAR TO
SAMEER BHARAT KALVANAKAR AS PER
DECLARATION CL-784

| HAVE CHANGED MY NAME FROM

SAVITA GOPE LALA TO MANGALA

HEMDEV AS PER DECLARATION
CL-784 A

| HAVE CHANGED MY NAME FROM
SARJERAO KADUBA BHALERAO TO
SARJERAO KADUBA BHALEKAR AS PER
AFFIDAVIT CL-7848B

| HAVE CHANGED MY NAME FROM INDU
SARJERAO  BHALERAO TO INDU
SARJERAQ BHALEKAR AS PER AFFIDAVIT

CL-784C

| HAVE CHANGED MY NAME FROM YOSEF
SARKERAO BHALERAO TO SHRIKANT
SARJERAQ BHALEKAR AS PER AFFIDAVIT

CL-784D

| HAVE CHANGED MY OLD NAME FROM
DHARMESHKUMAR ~ PRAVINCHANDRA
PANCHAL TO NEW NAME DHARMESH
PRAVINCHANDRA PANCHAL AS PER

AFFIDAVIT ~ DATED - 16/02/2018.
CL-880
| HINET JAKHUBHAI GALA HAVE

CHANGED MY NAME TO HINIT
JAKHUBHAI GALA AS PER AFFIDAVIT NO.
SX 618430 DATED 29/01/2018.  CL-893

| HAVE CHANGED MY NAME FROM MISS.
MOSUM RAJESH PATEL TO MRS.
MAUSAM ANUJ PATEL AS PER AFFIDAVIT

CL-549D

| HAVE CHANGED MY NAME FROM
SAMEENA Bl NAUSHAD TOLEY TO
SAMINA TOLEY AS PER AADHAR CARD
NO: 6470 7721 6317. CL-895

| HAVE CHANGED MY NAME FROM
PRAVINCHANDRA PREMJI SHAH TO
PRAVINCHANDRA PREMJI GALA AS PER
AFFIDAVIT CL-549E

| HAVE CHANGED MY NAME FROM AISHA
AHMED HUSSAIN SHAIKH TO AYESHABI
AHMED HUSAIN AS PER AFFIDAVIT DT
16. 02. 2018 CL-1

| HAVE CHANGED MY NAME FROM
URMILA PRAVINCHANDRA SHAH TO
URMILA PRAVINCHANDRA GALA AS PER
AFFIDAVIT CL-549 F

| HAVE CHANGED MY NAME FROM
MAZHAR BULAN KHAN TO MAJHAR
KHAN AS PER AFFIDAVIT DATE
16. 02. 2018 CL-2

HINDUSTAN ORGANIC CHEMICALS LIMITED
(A Govt. Of India Enterprise)

P.0. Rasayani - 410207, Dist Raigad, Maharashtra,
Tel-(02192)-258727/258689, Fax (02192) 258503.
Email: sharma.rk@hoclindia.com,

Website : www.hocl.gov.in

TENDER NOTICE NO.
HOCL/NESTLE/FLATS/SALE/2018

Sale of "Nestle Flats-10 Nos. at Lower Parel
Mumbai" through e-auction by M/s. MSTC Ltd
under Auction No. MSTC/WRO/ Hindustan
Organic Chemicals Li/14/Rasayani/17-18/26076
on 27/03/2018 at 12.00 noon. Interested parties are
requested to visit the website www.mstcecom-
merce.com or www.eprocure.gov.in for further
details.

General Manager (Materials)
davp 02106/11/0009/1718

2. Original

f,ff:%“ Maharashtra Industrial Development
= Corporation
(A Government of Maharashtra Undertaking)
Corrigendum
E Tender Notice No. 26/2017-2018 (Mumbai)

Vide above tender notice, tender for following works was
published in Daily Saamana, Daily Free Press Journal,
Mumbai and Daily Pudhari, Thane on 16/01/2018.

Sr. Name of Work
' No.
1. Appointing Project Management Consultancy Services
for Special repairs to HSRs and Sump under Shahad
water Supply Scheme.

Corrigendum is hereby issued for extending the date of
availability of tender on website for the above works and
uploading of offers by the interested agencies. The tenders
will now be available on website of MIDC upto 28/02/2017
upto 12.00 Hrs.

Please note that the bidders who have already submitted
/uploaded their offer will again have to reload or resubmit their
offer with or without change, such bidders shall also note that
if offers is not reloaded or resubmitted, their bid will be out of
competition for this tender in particular.

Other contents of the tender notice remain unchanged.

TN-1618

3. Original

4. Original

5. Original

All Concerned having
interest

This is to inform/notice you that my
Clients (1) MR. SUBHASHCHAN-
DRA SHIVNARAYAN BHALOTIA,

(2) MRS. NIRMALA SUB-
HASHCHANDRA BHALOTIA AND
(3) MR. ABHISHEK SUB-

HASHCHANDRA BHALOTIA are
wish to purchase Flat No. 202, 2nd
Floor, Anish Tower Co-op. Housing
Society Ltd., Senapati Bapat Marg,
Matunga (W), Mumbai-400 016
from the Owners M/S. MAHAPALI-
KA KSHETRA MADHYAMIK SHIK-
SHAK SAHAKARI PATSANSTHA
LTD. The following documents in
respect of the said flat premises has
lost/misplaced.

1. Original Deed of Rectification dtd.
26.12.2006 between M/s. BCI
International Ltd. and Mrs. Anita
Varma.

Registration Receipt,

Stamp Duty Payment Receipt &

Index Il of the abovesaid agree-

ment.

Agreement dtd.

20.10.2006 between M/s. BCI

International Ltd. and Mrs. Anita

Varma.

Registration Receipt,

Stamp Duty Payment Receipt &

Index Il of the abovesaid agree-

ment.

Agreement dtd.

24.06.2005 between Birla

Industries group Charity Trust

and BCI International Ltd. and

BCIl International Ltd. as the

Flat/Office Premises Purchaser.

Any person/s, bank, society or com-
pany to submit your claims, rights,
objections if any in respect of the
said property/lost documents at my
below address within 14 days from
this notice, failing which, any
claim/s, shall be considered as
waived off/abandoned/given up or
surrendered.

Sd/-

Adv. Sujata R. Babar

Add : 26, Gourtaj Building,
221, Dr. B. A. Road, Hindmata,
Dadar (E), Mumbai-400 014
Cell : 9821161302

IN THE HIGH COURT AT
JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL

JURISDICTION
COMPANY PETITION NO.867
OF 2014

GS Caltex India Pvt. Ltd.
...Petitioner
Versus
Hi-Tech Engineering
Corporation India Pvt. Ltd.
...Respondent

NOTICE is hereby given that
a Petition under section 433 (e)
and section 434 of the
Companies Act, 1956 for
winding up of the Company
abovenamed was admitted by
orders dated 08.02.2016 and
16.02.2016 passed by the
Hon'ble High Court, Bombay
(Company Judge). That, in view
of the order dated 28.04.2016
passed by the Hon'ble Court
(Coram: Hon'ble Shri. S. C.
Gupte, J) the Company Petition
was disposed of and the
Company Application No. 295 of
2016 was allowed permitting the
Respondent to advertise the
withdrawal of the Company
Petition.

Therefore this notice to the
public at large that, the
Company Petition is disposed
off by order dated 28.04.2016
passed by the Hon'ble Court
(Coram: Hon'ble Shri. S. C.
Gupte, J) in  Company
Application No. 295 of 2016.

Shriram S. Kulkarni
Advocate for Respondent
Office No.36, Prospect
Chamber Annex
3rd Floor, 6th Pitha Street, Fort,
Mumbai 400001.

Phone : (022) 22874726

All Concerned
having interest

This is to inform/ notice you that
my Client MR. GIRISH PARBAT
NOR, has agreed to get trans-
ferred/ attorned below mentioned
VLT premises in his name from
the name of original tenant SHRI.
RAMBHAU KERU HARSULE. If
any person/s, bank, society or
company to submit your claims,
rights, objections if any in respect
of the below mentioned premises
at my below address or at the
address of The Administrative
Officer (Estate), 'G' South Ward
Office, 3rd Floor, Municipal
Building, N. M. Joshi Marg,
Mumbai 400 013 within 14 days
from this notice, failing which,
any claim/s, shall be considered
as waived off/ abandoned/ given
up or surrendered.

Description of the Property

VLT Site No. 14, Ground Floor,
Globe Mill Passage, Pandurang
Budhkar Marg, Worli, Mumbai
400 0183.

Sd/-

Adv. Sujata R. Babar

Add: 26, Gourtaj Building, 221,
Dr. B. A. Road, Hindmata,
Dadar (E), Mumbai 400 014.
Cell: 98211 61302.

PUBLIC NOTICE

Notice is hereby given that my
Client Anil Sadanand Bhonsale,
is an occupant of Flat No. A/O
Jaywant Co-operative Housing
Soc. Ltd., Plot No. 76, Survey
No. 111-D, Four Bungalows,
Andheri (W), Mumbai-400 053.
My Client is occupying flat since
1989 and my Client propose to
Transfer the above flat in his
name. Any person having any
Claim in respect of Sale,
Mortgage, Purchase, Gift, should
give Notice ef such claim along-
with relevant documents of proof
ef the Claim in the Office of the
undersigned within fifteen days
from this Notice, Objection
received afterwards will net be
binding upon my Client.

Dated This 17th day of Feb.,
2018

G. K. WADHWA

ADVOCATE & NOTARY

Flat No. A/2, Nutan

Abhishek Soc., 2nd X Lane,

Lokhandwala Comp.,

Andheri (W), Mumbai-400 005

Mob. 9920288985

BRIHANMUMBAI
MAHANAGARPALIKA §
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E-Tender Notice

Department Municipal Printing Press
Sub Section Store proposal
' Tender No. 1 7100121892
Subject SITC of CLDS's color management
System for SM52 Heidelberg
machine at Municipal Printing Press.
Sale of dt.17.02.2018 Time From 11.00 hrs.
' Tender form dt. 23.02.2018 Time To 16.00 hrs.
Location http://portal.mcgm.gov.in

Liasion Officer

'A) Name Smt. Swapna Ghule
B) Tel. No. 2302 3432
(Office) _
_C) Mob. No. _97024 95544
D) email i.d dymmp1.mpp@mcgm.gov.in
Sd/-
Manager

Municipal Printing Press.
PRO/2189/ADV./17-18

Strefta o forer gt eTesvaTeRiian
30 T AT FURA TS ALATCHR TR0 T,

WESTERN RAILWAY

EXPRESSION OF INTEREST

The Medical Derectar, Jagjivanram Hospital Mumbas Central -Weastem Hailway is
inwiting Expression of Interest (EQH) for "0peration & malntenance for Blood Bank
sarvices to JRH". Any interested Charitable Trustinstifion/party can give thair
option by EQ docurment

Sr.| Particular

Details
Invitations of EQH for establishing and running Blood bank
at own cost on premises of Jagjivan ram hosgital, Mumbai
Ceniral Tor 10 years.

Jagjivan rarm hospital, Murnbai is 330 badded hospital with
basic specialties available, The available buili-up area
provided for the insfallaton of bood bank sarvices as per
FOA norms.

= Install and maintenance and operate the equipments
required a= per Drugs & Cosmatics Act, 1940 for blood and
blood componeni blood bank. = To provide Manpower as
per Drugs & Cosmebcs Act, 1940 for blood and blood
componant blood bank. « Pay the actwsl for water end
eleciricily to the radways. » These blood bank services for
railway palients anly,

1. | Scopeofwork

Z. | Infrastruchurme

3, | Terms and

gandilicns

4, | Date of Submission
of ECI

&ddrass for
submission of EQI

The EQI from interested institution/party will be recaived
upto 15,00 birs of 350302018,

Difice of the Medical Direclor, Jagjivanram Hospital,
Waslem Radway, Mumbai Central- Mumbai-4 00008

a. Details of professional experience in operation &
mainienance of blood storage centre/blood bank. b, Draft
of terms conditions cleardy bringing out Operators &
Railway's role and responsiblity. e, Preferred duration of
agreement with reilways and reason for the same. d.
Approgimate capial invesiment and recurring annuoal
gpxpendiune imaglved o establishing and running blood
bank as par FOA norms.

[43]

&. | Tosubrmit:

Like us on: I3 facebook.com/WesternRly« Follow us onESJ twitter.com/WesternRly i

PUBLIC NOTICE

Mr. Jayesh Parekh and Mrs.
Heena Parekh are members of
the Shree Vishnu Bhagwan
CHS Ltd., holding Flat No.
C/208 in the building of the
society and 5 fully paid up
shares represented by Share
Certificate bearing No. 80 bear-
ing Distinctive Nos. 396 to 400
(both inclusive). An application
for issuance of duplicate Share
Certificate is made by Mr.
Jayesh Parekh and Mrs. Heena
Parekh as the Share Certificate
No.80 is lost/misplaced and not
traceable. The flat was
acquired by the members from
Mrs. Meena Katwala and Mr.
Raju Katwala.

The Original Share Certificate
No. 190 (Old Share Certificate)
was cancelled. As resolved by
the Society, fresh share certifi-
cate bearing No. 80 (new share
certificate) came to be issued
by the society to Mrs. Meena
Katwala and Mr.Raju Katwala
in lieu of the cancelled old
Share Certificate No. 190. Any
person/s holding and/or is in
possession of the share certifi-
cate or having any claim is
called upon to produce all rele-
vant original documents sup-
porting their claim to the under-
signed within 14 days from the
date of publication hereof fail-
ing which claim if any shall be
deemed to be waived and
duplicate shares will be issued
by the society.

For and on behalf of

Shree Vishnu Bhagwan

CHS Ltd.

Sd/-

Hon. Secretary

Shree Vishnu Bhagwan CHS
Ltd., 137, S. V. Road, Andheri
West, Mumbai-400 058

Place : Mumbai
Date : 17/02/2018

PUBLIC NOTICE
Our clients Mr. Himanshu Vinodrai
Sheth and Accra Properties Private
Limited, having office at 399, Cosmos
Apartment, Ground Floor, S. V. Road,
Vile Parle West, Mumbai 400 056,
have represented that they are the
shareholder members of Cosmos Co-
operative Housing Society Limited
holding five shares bearing nos.31 to
35 (both inclusive) of Rs.50/- each
under Share Certificate No.07
together with all the right, title and
interest in Office Unit No.304 on the 3"
floor admeasuring 397 sq. ft. (carpet
area) or thereabouts in the building
known as Cosmos Apartment situate
at S. V. Road, Vile Parle (West),
Mumbai 400 056 (City Survey No. 399
to 399/4). It has been further
represented that our clients have
given the said premises as
security/mortgaged to Fullerton India
Credit Company Limited for the loans
advanced.
All persons having any claim of any
nature whatsoever in the said shares
and the said Office Unit by way of sale,
exchange, lease, licence, trust, lien,
easement, inheritance, possession,
attachment, lispendence, mortgage,
charge, gift, or otherwise of any nature
howsoever, are hereby required to
make the same known with true copies
of all supporting documents to the
undersigned at 112-113, Veena
Chambers, Dalal Street, Fort, Mumbai
400 001 within 10 days of publication
of this present notice, failing which the
same shall be deemed to have been
waived and we shall proceed to issue
our Title Certificate without any
reference to such claims.
Dated this 17th day of February 2018.

Sd/-
HEMANG S. RAYTHATTHA,
(Partner)
RMG Law Associates,
Advocates & Solicitors

SCHEDULE
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankrupicy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PINEERIDGE INVESTMENTS
INDIA ADVISORS PRIVATE LIMITED

1.] Marme of corporate persan PineBridge Investments India

Advisors Private Limited

2. | Date of moomparation of corporate person | August 24, 2007

3. | Authority under which corporate person is| Registrar of Companies - Mumbai
incorporated / regisiened

Tender Notice
Government of Maharashtra
Department of Fisheries
No. Matsya/Bhu/020301/35/2017-Part-2
Tender is called to lease out 7 Fish seed,
Prawn/Rearing Centres, 15 years (2017-18) by e-tendering

process. Tender Notice, tender form etc. is published on Dt.
14/02/2018 Website : http://mahatenders.gov.in

' 1. |Due date for purchase, down-|Dt. 14/02/2018 to
load and submission of Bid|Dt. 12/03/2018

| |document :
2. |Last date of accepting the ten-|Dt. 12/03/2018
|der form |upto 5.00 p.m.

| 3. |Opening date of the tender  |Dt. 15/03/2018 at 2.00)
'p.m. (If possible)

Dt. 28/02/2018 at 12.00
'p.m.

4. |Pre-bid Meeting

Sd/-
Commissioner of Fisheries,
Maharashtra State, Mumbai
D.G.I.P.R. 2017/2018/6146

4, | Corporaie Identity Number of UET120MHZ00TPTC1T 3468
Caorporale person
5. | Address of the registerad office and 1101, Tower B, Peninsula Business

prncipal office (i any) of Corporate person | Park, Ganpatrao Kadam Marg, Lower
Parel, Mumbai-400013, Maharashtra,

February 16, 2013

€. | Liguidation commencement dake of
corporal parson

7. | Mame, Address, Email Addrass, Telephone | Name: Kumudini Bhalerao

Murnber and the Registration number Address: Ecstasy, 803/804, 3th Floor,
of the liquidaior City of Joy, J.5.0 Road, Mulund [W),
Mumbai- 400030

Email [d: kumudiniparanjape@mmjc.in
Telephone Number: +#91 022 21678102
Registration Number: |BEIIPA-D2/IP-
NODOaa2017- 1810242

March 18, 2018

Molice i hereby given that PineBridge Investments India Advisors Private Limited has
camemenced voluntary liquidation on February 16, 2018.

The stakeholders of PineBridge Investments India Advisors Private Limited are heraby
called upon o submit a proof of their claims, on or before March 18, 2018, to the liquidator
at the address menfioned againstitem 7,

The finangial creditors shall submit their proof of claims by electronic means onhy. All odher
stakehaolders may submil the proof of claims in person, by post or by elecironic means.

8. | Last date for submission of claimes

Submission of false or misleading proofs of daim shall aliract penalties.

Date: February 17, 2018

Sdl-
Kumudini Bhalerao

Place; Mumbai Liguidator

PUBLIC NOTICE
Our clients Mr. Shriraj Balakrishnan
Nair and Accra Properties Private
Limited, having office at 399, Cosmos
Apartment, Ground Floor, S. V. Road,
Vile Parle West, Mumbai 400 056,
have represented that they are the
shareholder members of Cosmos Co-
operative Housing Society Limited
holding five shares bearing nos.36 to
40 (both inclusive) of Rs.50/- each
under Share Certificate No0.08
together with all the right, title and
interest in Office Unit No.303 on the 3"
floor admeasuring 679 sq. ft. (carpet
area) or thereabouts in the building
known as Cosmos Apartment situate
at S. V. Road, Vile Parle (West),
Mumbai 400 056 (City Survey No. 399
to 399/4). It has been further
represented that our clients have
given the said premises as
security/mortgaged to Fullerton India
Credit Company Limited for the loans
advanced.
All persons having any claim of any
nature whatsoever in the said shares
and the said Office Unit by way of sale,
exchange, lease, licence, trust, lien,
easement, inheritance, possession,
attachment, lispendence, mortgage,
charge, gift, or otherwise of any nature
howsoever, are hereby required to
make the same known with true copies
of all supporting documents to the
undersigned at 112-113, Veena
Chambers, Dalal Street, Fort, Mumbai
400 001 within 10 days of publication
of this present notice, failing which the
same shall be deemed to have been
waived and we shall proceed to issue
our Title Certificate without any
reference to such claims.
Dated this 17th day of February 2018.

Sd/-
HEMANG S. RAYTHATTHA,
(Partner)
RMG Law Associates,
Advocates & Solicitors

PUBLIC NOTICE

I, Mr. Rajesh Surajmal Shah
Resident of Nanasaheb
Deshmukh Co-op. Hos. Soc.
Ltd., 10th Floor, Flat No. 1001,
Deshmukh Lane, Mumbai-400
004, hereby giving this Public
Notice in general that, the land
bearing survey/gut No. 373
Hissa No. 09 admeasuring
area 11 hector, 25 R, 7 point
equivalent to 28.1425 acre sit-
uated at village-Shirdon,
Taluka-Panvel, District-
Raigad, Maharashtra (for
sake of brevity hereinafter
referred to the said land)
belongs to the partners Mr.
Rajesh Surajmal Shah and
Mr. Ranmal Jugraj Virwadia.
The said land was purchased
through our company M/s.
Madhav Steel. Our said com-
pany M/s. Madhav Steel was
not a farmer so it was decided
to purchase the said land in
the name of only one partner
Mr. Ranmal Jugraj Virwadia
and due to some technical dif-
ficulties my name was not
added in the registered Deed
of Conveyance in respect of
the said land but | Mr. Rajesh
Surajmal Shah and Mr.
Ranmal Jugraj Virwadia hav-
ing same and equal rights in
the said land.

It is hereby inform in general
that without my written con-
sent if any person, persons,
company, corporation, bank
and/or institution purchase
and/or shall make any
arrangement in respect of the
said land or part thereof by
way of sale, exchange, mort-
gage, charge, lien, license,
gift, lease or any agreement in
such case they will be solely
responsible for cost and con-
sequences arises thereof.

| hereby further inform that
without my written consent not
to deal or make any deed,
agreement, MOU and/or pur-
chase agreement in respect of
the said land.

Mr. Rajesh Surajmal Shah
Partner of M/s. Madhav Steel

IN THE COURT OF SMALL
CAUSES AT MUMBAI
Execution Application

No. 481 of 2017 in

R.A.E & R Suit

No. 456/658 of 2006
Smt. Niyamathi Mohammed
Attar, age 67 years, Occupation
:- Housewife, residing at Room
No. 1, House No. 46-G,
Bangadiwala Chawl, Attarwadi,
Quresh Nagar, Kurla (East),
Mumbai - 400 070.

... Plaintiff
Versus

1. Smt. Noor Jahan Igbal
Khan, age and Occupation
not known, residing at Flat
No. 2620, 4th Floor, Building
No. 76, Anand Co-operative
Housing Society Ltd, Nehru
Nagar, Mumbai - 400 024.

2. Shri Ainuddin Fakir Mulla,
age and Occupation not
known, residing at Room
No. 4, House No. 46C,
Bangadiwala Chawl,
Attarwadi, Quresh Nagar,
Kurla (East), Mumbai - 400
070.

... Defendants

To,

The Defendant No. 1 abovenamed,

WHEREAS, the Plaintiff
abovenamed had instituted the
above suit against  the
Defendants abovenamed praying
therein that the Defendants be
ordered and decreed to quit,
vacate and handover vacant and
peaceful possession of the suit
premises i.e. Room No. 4, House
No. 46C, Bangadiwala Chawl,
Attarwadi, Kuresh Nagar, Kurla
(East), Mumbai - 400 070, to the
Plaintiff, and for such other and
further reliefs, as prayed in the
Plaint. Accordingly, the said suit
has been decreed by the Trial
Court Room No. 15 of this Court,
vide Judgment and Order, dated
23rd April, 2010.

In view of the above, the
Plaintiff abovenamed has taken
out the above application, dated
21st  November, 2017 in
Execution Application No. 481 of
2017 in RAEE & R Suit No.
456/658 of 2006 praying therein
that the Warrant of possession
may be issued against the
Defendants ordering the bailiff of
this  Honourable Court to
handover the peaceful
occupation and possession of the
suit premises to the Plaintiff, and
for such other and further reliefs,
as prayed in the Application.

You are hereby warned to
appear before the Hon'ble Judge
presiding in Court Room No. 15,
1st Floor, New Annex Building of
Small Causes Court, L.T. Marg,
Mumbai- 400 002, in person or
by Pleader duly instructed on
22nd February, 2018 at 11.00
a.m. to show cause against the
application, failing wherein, the
said application will be heard and
determined Ex-parte.

You may obtain the copy of
the said Execution Application
from the Court Room, No. 15 of
this Hon'ble Court.

Given under the seal of Court,

this 15th day of January, 2018.

o Sd/-

Registrar

IN THE COURT OF SMALL
CAUSES AT MUMBAI

Marji Application No 478 of 2014
IN
R.A.E & R SUIT NO.354/1960
OF 1972

1. Babulal V. Shah (deceased)

2. Taraben V. Shah

2a). Jayantilal B. Shah

2b). Mahendra B. Shah
Residing at C/I, Kripa Nagar,
Co-op. Hsg. Soc., S.V.
Road, Irla (West), Vile Parle,
Mumbai - 400 056.

... Plaintiffs
V/s

1. Sudha P. Balsara (deceased)

1a). Parvez S. Balsara (since
deceased)

1(a) (i). Mrs. Neena Parvez
Balsara,

1 (a) (ii). Mr. Vishal Parvez
Balsara,
residing at 8, Rock Villa,
Palli Road, Khar, Mumbai -
400 052.

1b). Nitesh P. Balsara

1c). Nishim P. Balsara
heirs & legal representatives
of Late Tarabai M.
Deshmukh, residing at 8,
Rock Villa, Palli Road, Khar,
Mumbai - 400 052

2. Ramchandra M. Deshmukh,
Deelachi Chawl, Badlapur,
District - Thane.

3. Satish M. Deshmukh
Chawgule Mines,
Marmugao, Goa.

4. Mrs. Malvika G. Pradhan
385, Sadashiv Peth, Dr.
Gadgil Street, Poona-2

5. Mrs. Prabha Raje (Since
deceased)

5a. Miss Suniti Chandrakant
Raje
Daughter of late Mrs.
Prabha C. Raje Age :
Occupation : not known
Indian Inhabitants, presently
residing at Tara Sadan,
Shivaji Park Road, No. 4,
Dadar, Bombay - 400 028.

... Defendants

To,

The Defendant Nos. 1(a) (1), (ii),
1(b), 1(c) abovenamed,

WHEREAS, the Plaintiffs
abovenamed have taken out
Application dated 20th August,
2014 i.e. Marji Application No
478 of 2014 against the
Defendants praying therein that
this Honourable Court be
pleased to call for the original
papers and proceedings of the
Suit from the Record Department
and the delay of 15 years 9
months and 23 days in making
Application for setting aside the
Order of dismissal dated
September 24, 1998 be
condoned, and for such other
and further reliefs, as prays in the
said Application.

You are hereby warned to
appear before the Hon'ble Judge
presiding in Court Room No. 22
on the 4th Floor, New Annex
Building of Court of Small
Causes, L.T. Marg, Mumbai-400
002 in person or by Pleader duly
instructed on 28th February,
2018 at 2.45 p.m., to show cause
against the Application failing
wherein, the said application
will be heard and determined ex-
parte.

You may obtain the copy of
the said application from Court
Room No. 22 of this court.

Given under the seal of the Court
this 6th day of October, 2017

o Sd/-

Registrar

PUBLIC NOTICE

NOTICE is hereby given to the General Public that We, M/s. Joy
Packaging Pvt. Ltd., intending to offer our property described here-
in below as a mortgage to HDFC Bank Ltd., Trade Star, Mumbai by
way of security to secure the banking facility granted to us by the

said Bank.

DESCRIPTION OF THE PROPERTY :-

Plot No. 27 admeasuring 965.58 sq. mirs. bearing S. Nos. 441/1
(part), 433/3 (part), 433/4 (part) situated at Mouje Village Mahi,

Taluka Palghar, District Palghar

It is further notified that the following Original Documents pertaining
to above referred property are misplaced, not available and not

traceable, which are as under:

Sr. Name of Documents

No.

1. Original Conveyance dated 04.04.1988 made and entered into
between M/s. Industrial Boilers Pvt. Ltd. and M/s. Palghar Land
Development Corporation and Mr. Tarun M Desai & Mrs. Vimla
Desai alongwith it's Registration Receipt.

2. Original Indenture of Conveyance dated 28.07.1982 made and '
entered into between Mataprasad Shukla and M/s. Palghar
Industrial Development Corporation.

3. | Original Indenture of Conveyance made and entered into
between M/s. Palghar Industrial Development Corporation and
M/s. Industrial Boilers Pvt. Ltd.

If any person / persons or institutions claim to have any charge,
encumbrance, right, interest or entitlement of whatsoever nature
over the said property or any part thereof, they should make known
the same in writing along with supporting document and evidence
thereof to Advocates M/s Bejai and Co. having their office at 102,
1st floor, Bldg. No. 28, Harsh Vihar, Sector 1, Shanti Nagar, Mira
Road (E), Thane 401 107; within 14 days from the date of publica-
tion of this notice, failing which the mortgage with said HDFC Bank
shall be complete without reference to any such claim, right, interest,
charge, encumbrance or any other right or entitlement of whatsoev-
er nature of anyone.
M/s. Joy Packaging Pvt. Ltd
For JOY PACKAGING PVT. LTD.
Sd/-
Authorised Signatory

Place :- Mumbai
Date :- 12.02.2018
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NOTICE-GCUM-ADDENDUM

A. Change in Exit Load Structure of Kotak Mahindra Bond Unit Scheme 99

The exit lnad structure of Kotak Mahindra Bond Unit Scheme 99, an Open Ended Debt Scheme of Kotak Mahindra
Mutual Fund will be revised as under with effect from February 22, 2018.

Scheme Existing Load Structure Revised Load Structure

Kotak il For redemptions/switch outs (including SIP/STP) within 3 months

Mahindra from the date of allotment of units, irrespective of the amount of

Bond Unit investment: 0.20%.

Scheme 99 For redemption/switch outs (including SIP/STP) after 3 months
from the date of allotment of units, irrespective of the amount of
invastmant: Nil.

The aforesaid revised exit load structure will be applicable only on a prospective basis for Units purchased/SIP/STP
registerad on or after February 22, 2018.

B. Introduction of additional Systematic Investment Plan (5IP) dates in all the existing Debt Schemes and
Equity Schemes of Kotak Mahindra Mutual Fund

Notice is hereby given that with effect from February 21, 2018; there is an introduction of additional SIP dates in all
the Schemes of Kotak Mahindra Mutual Fund as follows:

Type Existing SIP Dates Revised SIP Dates (Note)
Equity Schemes 1%, 7%, 10", 14", 15" 21% 25" 28%and | 1% 5, 7%, 107, 14", 15", 20" 21% 25"
30" of the Month/Quarter 28" and 30" of the Month/Quearter

1 5" 7" 14", 20" 21", 25" and 30" of
the Month/'Quarter

Debt Schemes (except | 17, 77, 147, 219, 25" and 30" of the
Kotak Mahindra Liquid | Month/Quarter

scheme and Kotak Floater
Short Term Schame)

Mote: In case the SIP date falls on non-working day, the next working day would be considered as the SIP date. Also
in case of the month of February, 28"/29" of that month would be considered as the SIP date. If 28"/29" February is
a non-working day then the next working day would be considered as the SIP date.

The Asset Management Company reserves the right to modify the terms & conditions of the SIP at a later date.

All other terms and conditions as provided in the Schemae Information Document/Key Information Memorandum of
the abovementioned schemes remain unchanged. This addendum forms an integral part of Scheme Information
Document (SI0) / Statement of Additional Infarmation (SAl) and Key Information Memarandum (KIM).

For Kotak Mahindra Asset Management Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Sdi-
Mumbai Milesh Shah
February 16, 2018 Managing Director

Any queries [/ clanfications in this regard may be addressed to:
Kotak Mahindra Asset Management Company Limited
CIN: Ug5991MH1994PLCOBO00Y
(investiment Manager for Kotak Mahindra Mutual Fund)
Bth Floor, Kolak Towers, Building No. 21, Infinity Park, Off; Westemn Express Highway,
Goregaon - Mulund Link Road, Malad (East), Mumbai 400097,
Phone Number: 022 - 66056825 » Email: mutual@kotak.com » Website: assetmanagemant kotak.com

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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QH 'ﬂc MUTUAL FUND
L

LIC Mutual Fund Asset Management Limited
(Formerly known as LIC Nomura Mutual Fund Asset Management Company Limited)
(Investment Managers to LIC Mutual Fund)
CIN No: US7T190MH1994PLCOTTRSE
Registered Office; Industrial Assurance Bldg; 4" Floor, Opp. Churchgate Siafion, Mumbai - 400 020.
Tel.No.: 022-66016000, Toll Free Mo,: 1800 258 5678, Fax Mo.: 022-22835606
Email: zervica @ licmf.com * Website: www_licmf.com

NOTICE-CUM-ADDENDUM No.46 of 2017-2018

Motice is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has
approved Dividend under LIC MF Balanced Fund

| Name of the Scheme | Face Value | Dividend Rate | Record Date** | NAV as on
5[? per unit} | (¥ per unit)® 15/02/2018

_ ! (T per unit)
| LIC MF Balanced Fund ‘

(Direct Dividend Plan)

LIC MF Balanced Fund
(Regular Dividend Plan)

Thursday 12012

February 22, 2018 |

0.1000
14.9803

] 10

* The dividend amount payable 15 subject to the availability of distnbutable surplus and is exclusive of
applicable statutory levies, it applicable.

™ Or the immediate next Business Day, if that day is not a Business Day.

Pursuant to payment of dividend, the NAV of the Dividend Option of the scheme would fall to
the extent of payout and statutory levy.

Income distribution/Dividend, subject to the availability of distributable surplus, will be paid to those Unit
holders whose names appear in the Register of Unit holders/Statement of Beneficial owners (as applicable)
under the Dividend Option of the aforesaid scheme as on the Record Date,

In respect of applications for an amount equal to or more than ¥ 2 lakh, the Applicable NAV shall be

based on realization of funds as per the provisions of SEB| Circular CIR/IMD/DF/21/2012 dated
September 13, 2012 on uniform cut-off timings for applicability of NAV.

With regard to Unit holders under the Dividend Option of the schame, who have opted for Dividend
reinvestment facility, the dividend due will be reinvested by allotting Units for the income distribution/
Dividend amount at the prevailing ex-dividend NAY per Unit on the Record Date.
Intimation of any change of address/bank details should be immediately forwarded to the Investor
service Centers of LIC Mutual Fund/Depository Participant(s) (for units held in demat form)
For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED
(Formerly known as LIC Nomura Mutual Fund Asset Management Company Limited)

Date : 16/02/2018 Sd/-
Place: Mumbai Authorised Signatory

"

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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